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आदेश/ORDER 

Per Annapurna Gupta, Accountant Member: 

This appeal has been preferred by the Revenue against 

the order of the Commissioner of Income Tax (Appeals)-3, 

Ludhiana [( in short ‘CIT(A) ’ ]  dated 20.7.2018, passed u/s 

250(6) of the Income Tax Act, 1961 (hereinafter referred to as 

‘Act ’ ) ,  relating to assessment year 2014-15. 

2 .  G r ound  No .1 ,  2  &  3  r a i s e d  b y  t h e  R e v enue  r e l a t e  t o  

t h e  s ame  i s sue  o f  d i s a l l owance  o f  i n t e r e s t  u/ s  36 ( 1 ) ( i i i )  

o f  t h e  A c t  and  r e ad  a s  unde r :  

1. Whether on the facts & circumstances of the case and 
in law, the CIT(A) was justified in deleting the 
disallowance of Rs.10,79,275/- made  by  the AO u/s 
36(l)(iii) of the I. T. Act contrary to the decision in the 
case of Abhishek Industries Ltd. 286 ITR 1 ? 
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2. Whether on the facts & circumstances of the case and 
in law, the CIT(A) was justified in deleting the 
disallowance of Rs.10,79,275/- made by the AO u/s 
36 ( l ) ( i i i )  of the I. T. Act particularly when the 
assessee had charged interest on such advances in AY 
2010-11 and 2011-12 ? 

3. Whether on the facts & circumstances of the case and 
in law, the CIT(A) was justified in deleting the 
disallowance of Rs.10,79,275/- made by the AO u/s 
36 ( l ) ( i i i )  of the I. T, Act particularly when the 
purchases were not debited against advances from AY 
2010-11 ? 

3 .  B r i e f  f a c t s  r e l a t i n g  t o  t h e  i s su e  a r e  t ha t  du r in g  

a s s e s smen t  p r o c e ed i ng s  t h e   A s s e s s i ng  O f f i c e r  ( AO )  

o b s e r v ed  t h a t  t h e  a s s e s s e e  had  g i v en  adv anc e s  t o  h i s  

s i s t e r  c on c e rn  amoun t i ng  t o  R s . 2 , 90 , 12 ,762/ - .  Th e  

a s s e s s e e  wa s  a sk ed  t o  e xp l a i n  t h e  e xped i en c y  o f  t h e  

a d v anc e  made  and  wa s  f u r th e r  a s ked  t o  s how  c aus e  a s  

t o  why  i n t e r e s t  made  t o  t h e  r e l a t e d  p a r t y  i . e .  M/s  

F r ank l i n  L abo ra t o r i e s  ( I n d i a )  H e r ba l s ,  b e  n o t  d i s a l l owed  

a t  bank  r a t e  f o r  d i v e r s i on  o f  bu s i n e s s  p r o f i t  t o  e x emp t  

un i t .  Due  r ep l y  wa s  f i l e d  b y  t h e  a s s e s s e e  s t a t i n g  th a t  

t h e  a d vanc e  wa s  g i v en  f o r  c omme rc i a l  pu rpo s e s  f o r  t h e  

pu rpo s e s  o f  mak i ng  pu r chas e  o f  med i c i n e s  u s ed  i n  t h e  

bu s in e s s  o f  t h e  a s s e s s e e .  Th e  AO  was  n o t  s a t i s f i e d  w i th  

t h e  r e p l y  o f  t h e  a s s e s s e e  f o r  t h e  r e a son  t h a t  t h e  

a s s e s s e e  h ad  made  hug e  b o r r ow in gs  f r om  bank  on  wh i ch  

i n t e r e s t  h ad  b e en  p a i d  and  c l a imed  a s  r e v enue  

e xp end i t u r e  and  t h e s e  b o r r owed  f und s  had  b e en  d i v e r t ed  

b y  t h e  a s s e s s e e  t o  i t s  r e l a t ed  c ompany  a s  i n t e r e s t  f r e e  

a d v anc e  who s e  i n come  was  e x emp t .  A c c o r d ing l y ,  t h e  AO  

d i s a l l owed  th e  i n t e r e s t  c ompu t ed  @  12%  on  th e  a d vance  

o f  Rs . 2 , 90 , 12 , 762/ -  wh i ch  amoun t ed  t o  R s . 34 , 81 , 531/ - .  

H e  t h e r e a f t e r  wo r k ed  ou t  t h e  i n t e r e s t  e x p end i tu r e  
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r e l a t i n g  t o  t h e  t a x ab l e  un i t  o f  t h e  a s s e s s e e ,  on   

p r opo r t i o na t e  ba s i s  wh i ch  wo rk ed  ou t  t o  R s . 10 , 79 , 275/ -  

and  d i s a l l owed  t h e  s ame  f o r  t h e  pu rpos e  o f  c ompu t a t i on  

o f  t h e  i n come  o f  t h e  a s s e s s e e  f o r  t h e  y e a r .  

4 .  A g g r i e v e d  by  t h e  s ame ,  t h e  ma t t e r  wa s  c a r r i e d  

b e f o r e  t h e  Ld .C I T ( A ) ,  whe r e  t h e  a s s e s s e e  r e i t e r a t e d  th e  

c on t en t i ons  made  b e f o r e  t h e  AO  and  s t a t ed  t h a t  t h e  

a d v anc e  wa s  c ommer c i a l l y  e xp ed i en t  and  r e l i e d  upon  

v a r i ou s  c a s e  l aws  f o r  t h e  p r e p os i t i o n  t h a t  whe r e  t h e  

c omme r c i a l  e x ped i en c y  o f  t h e  a d v anc e  wa s  e s t ab l i sh ed ,  

n o  i n t e r e s t  u/s  36 ( 1 ) ( i i i )  o f  t h e  A c t  was  wa r r an t ed .  The  

Ld .C I T (A )  f ound ,  on  t h e  b a s i s  o f  d o cumen t s  b e f o r e  h im  

, t h a t  t h e  a s s e s s e e  had  e s t ab l i s h ed  th e  c omme r c i a l  

e x p ed i en c y  o f  t h e  ad v anc e s  and ,  t h e r e f o r e ,  h e l d  t h a t  no  

d i s a l l owanc e  o f  i n t e r e s t  wa s  t o  b e  made  u/ s  36 ( 1 ) ( i i i )  o f  

t h e  A c t .  H e  f u r th e r  no t ed  t h a t  t h e  a s s e s s e e  h ad  

su f f i c i e n t  own  f unds  f o r  mak in g  t h e  a d vance s  and  t he  

p r e sumpt i on  i n  su ch  c i r cums t an c e s  wa s  t h a t  t h e  

a d v anc e  wa s  made  ou t  o f  t h e  own  f unds  wa r r an t i ng  no  

d i s a l l owanc e  o f  i n t e r e s t  u/s  36 ( 1 ) ( i i i )  o f  t h e  A c t .  F o r  t h e  

a f o r e s a i d  r e a son s ,  h e  d e l e t e d  th e  d i s a l l owanc e  o f  

i n t e r e s t  made  by  t h e  AO .  

5 .  B e f o r e  us ,  t h e  Ld .  DR  r e l i e d  upon  t h e  o r de r  o f  t h e  

AO  s t a t i n g  t h a t  unden i ab l y ,  t h e  a s s e s s e e  h ad  made  huge  

b o r r ow in g s  f r om  bank  on  wh i ch  i n t e r e s t  h ad  b e en  pa i d  

and  c l a imed  a s  r e v enue  e xp end i tu r e ,  wh i l e  i t  h ad  

d i v e r t ed  t h e s e  f unds  t o  i t s  r e l a t ed  c ompany  a s  i n t e r e s t  

f r e e  a d v anc e  and  whos e  i n c ome  was  e x emp t .  Th e  Ld .  DR  
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r e l i e d  upon  th e  d e c i s i on  o f  t h e  Hon ' b l e  Pun j ab  &  

Ha r yana  H i gh  Cou r t  i n  t h e  c a s e  o f  C I T  Vs .  Abh i sh ek  

I ndus t r i e s  L t d . ,  286  I TR  1  f o r  upho l d in g  t h e  

d i s a l l owanc e .  Th e  Ld .  DR  f u r th e r  s t a t e d  t h a t  t h e  

Ld .C I T (A )  was  n o t  j u s t i f i e d  i n  d e l e t i n g  t h e  d i s a l l owance  

o f  i n t e r e s t  i n  t h e  impugned  y e a r  s i n c e  t h e  a s s e s s e e  h ad  

cha r g ed  i n t e r e s t  on  su ch  ad vanc e s  i n  a s s e s smen t  y e a r s  

2010 - 11  and  2011 -12 .  A s  f a r  g r ound  No .3  r a i s e d  b y  t h e  

R e v enue ,  no  a r gumen t s  made  b e f o r e  u s .  

6 .  Th e  Ld .  C ouns e l  f o r  t h e  a s s e s s e e ,  on  t h e  o t h e r  

h and ,  s t a t e d  th a t  i t  wa s  r e pe a t ed l y  c on t end ed  by  t h e  

a s s e s s e e ,  b o th  b e f o r e  t h e  AO  and  t h e  C I T (A ) ,  t h a t  t h e  

a d v anc e s  h ad  b e en  g i v en  f o r  bu s in e s s  pu rpo s e  on l y .  

Tha t  i t  was  po i n t e d  ou t  t ha t  t h e  ad v anc e s  h ad  b e en  

g i v en  t o  s i s t e r  c on ce rn  o f  t h e  a s s e s s e e  f o r  s e t t i n g  up  i t  

i s  manu f a c tu r i n g  un i t  f o r  t h e  manu fa c tu r e  o f  med i c i n e s  

wh i ch  we r e  pu r chas ed  b y  t h e  a s s e s s e e  f o r  u s e  i n  i t s  

bu s in e s s .  Tha t  t h e  a d vance s  had  b e en  g i v en  f o r  f i n an c i a l  

y e a r  2009 - 10  f o r  s e t t i n g  up  o f  manu fa c tu r i n g  un i t  o f  t h e  

s i s t e r  c onc e rn  and  t i l l  t h e  un i t  wa s  s e t  up  th e  i n t e r e s t  

h ad  b e en  cha r g ed  on  th e  ad v anc e s  g i v en .  Th e r e a f t e r  

on c e  t h e  s i s t e r  c on c e rn  s t a r t e d   manu f a c tu r i ng  

med i c i n e s ,  t h e  a d v anc e  wa s  f o r  t h e  pu r cha s e  o f  med i c i n e  

f r om  th e  s i s t e r  c on c e rn  and  n o  i n t e r e s t  wa s ,  t h e r e f o r e ,  

c ha r g ed .  Th e  Ld .  C ounse l  f o r  t h e  a s s e s s e e  c on t end ed  

t h a t  n e c e s s a r y  d o cumen t s  b y  wa y  o f  a g r e emen t  e n t e r e d  

i n t o  b y  t h e  a s s e s s e e  w i t h  i t s  s i s t e r  c on ce rn  f o r  mak in g  

a d v anc e s  wa s  f i l e d  a l ongw i t h  c op i e s  o f  l e d g e r  a c c oun t  o f  
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t h e  pa r t i e s ,  d emons t r a t i n g  t h e  a b ov e  f a c t s .  Our  

a t t en t i on  wa s  d r awn  t o  t h e  subm i s s i on s  made  b e f o r e  t h e  

Ld .C I T (A ) ,  r ep r oduced  a t  p a ra  2 . 2  o f  t h e  o rd e r  a s  unde r :  

“It is submitted that the appellant is a company running the 
business of pharmaceuticals and Life saving Drugs. During the 
assessment proceedings, Ld. AO asked for the details of loans 
and advance of Rs. 2,90,12,762/- given by the appellant to its 
Sister concern M/s Franklin Laboratories (India) Herbals. The 
appellant duly submitted the ledger account of the party M/s 
Franklin Laboratories (India) Herbals along with the facts and 
figures why the amount was advanced by the appellant company 
to the party. Still, Ld. AO ignoring the facts and figures of the 
appellant company and documents submitted by the appellant 
company to Ld. AO, made addition of notional interest @ 12% 
on the amount of advance of Rs. 2,90,12,762/- made to party 
M/s Franklin Laboratories (India) Herbals by the appellant 
company. In this regard, it is submitted that the charging of 
notional interest on the advance of Rs. 2,90,12,762/- and thereby 
disallowing the interest of Rs. 34,81,531/- u/s 36(1) (iii) is 
unjustified and untenable on the following counts:- 

1) As submitted by the appellant company during the 
assessment proceedings that the advance was given by 
the appellant company to the party M/s Franklin 
Laboratories (India) Herbals for the purpose of business 
only. It is to note that the party M/s Franklin Laboratories 
(India) Herbals is a related party of the appellant company 
in terms of the proprietor of this party is Mr. Ajay Sareen 
who is the Director in the appellant company. But, this 
thing had no impact on the transaction in question. As, 
the amount was advanced for the purchase of Medicines 
from the party M/s Franklin Laboratories (India) Herbals 
by the appellant company.  

The appellant company initially gave some advance to the 
party M/s Franklin Laboratories (India) Herbals for the 
setting up manufacturing plant in FY 2009-10. As per the 
terms between the appellant company and the party, the 
appellant company charged interest of Rs. 1,78,625.35 on 
the amount advanced. The amount was never advanced 
interest free. Further, it is important to note that the party 
M/s Franklin Laboratories (India) Herbals started business 
operations in FY 2009-10 itself and the appellant company 
started to purchase Medicines totally for the manufacturing 
of finished article of drugs and pharma products from this 
medicines from FY 2010-11 along with the advance in 
respect of purchase of medicines, if some of the amount was 
there-after advanced for the set up and run of the business to 
the party M/s Franklin Laboratories (India) Herbals by the 
appellant company, the appellant company continued to 
charge interest on the amount advanced by it to the party. 
During the FY 2010-11, the appellant company charged 
interest of Rs. 25,07,333/- from the party M/s Franklin 
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Laboratories (India) Herbals. Further, it is submitted that the 
business of the party M/s Franklin Laboratories (India) 
Herbals was completely set up till FY 2010-11 and thereafter 
the appellant did not give any advance to the party M/s 
Franklin Laboratories (India) Herbals but only the advance 
for the purchase of medicines from the party M/s Franklin 
Laboratories (India) Herbals was given by the appellant. All 
these facts and figures are verifiable and compile-able from 
the ledger account of the party M/s Franklin Laboratories 
(India) Herbals from the books of the appellant company. 
Ledger account of this party M/s Franklin Laboratories (India) 
Herbals from the books of the appellant company for the FYs 
2009-10 to FY 2013-14 i.e. year in question is enclosed. It is 
clear that the appellant initially gave advance to the party for 
setting up and initial running of his business and duly 
charged the interest on the advanced amount from the party. 
But thereafter the appellant company only purchased 
medicines from the party and it is submitted that in the course 
of business i.e. to purchase something the advancement of 
amount is inseparable and unavoidable. The appetent 
company makes its almost 95% purchase of medicines 
from the party M/s Franklin Laboratories (lndia) Herbals 
itself. Hence, advance payment for purchase of medicines is 
integral part of the business. In such event, making a 
negative inference about the advance given to the party M/s 
Franklin Laboratories (India) Herbals by the appellant 
company is not justified. 

2) It is further submitted that the fact is clear that the 
advance given by the appellant company to the party M/s 
Franklim Laboratories (India) Herbals is not a loan or 
advance to divert interest bearing funds to related party 
but is simply a business advance.  The advance was 
given in the course of business and in the business 
expediency only. It is a settled law that when an 
advance is given in business expediency, no disallowance 
of interest can be made by drawing provisions of section 
36(l)(iii) of the Act. Hence, charging of notional interest @12% 
on amount of business advance/refundable security and 
further disallowing the interest claimed in P&L A/c is 
unwarranted.” 

7 .  Th e  Ld .  Counse l  f o r  t h e  a s s e s s e e  f u r th e r  p o i n t e d  

ou t  t h a t  i t  was  a l s o  c on t end ed  b e f o r e  t h e  Ld .C I T ( A )  t ha t  

n on e  o f  t h e  ad vanc e s  r e l a t ed  t o  t h e  impugned  y e a r .  Tha t  

t h e  en t i r e  a d vanc e s  r e l a t e d  t o  t h e  p r e c ed i n g  y e a r  and  n o  

i n t e r e s t  had  b e en  d i s a l l owed  i n  t h os e  y e a r s .  Our  

a t t en t i on  wa s  d r awn  t o  t h e  submi s s i ons  made  i n  t h i s  

r e g a r d  a t  p a g e  6  o f  t h e  C I T (A ) ’ s  o rd e r  a s  unde r :  
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“3) It is to submit that as we go through the ledger account 
of the party M/s Franklin Laboratories (India) Herbals in 
the books of appellant company for the year in question, it 
is clear that no amount of Rs. 2,90,12,762/- had been 
advanced during the year in question by the appellant 
company to it. It is the closing balance of the loan and 
advance in the name of party M/s Franklin 
Laboratories (India) Herbals as on ^'0,3.2014 
amounting to Rs. 2,90,12,76/-. This balance of advance 
of Rs. 2,90,12,762/- is the result of business advances 
in previous years including the year in question. During 
the year in question, if we go through the figures in the 
ledger account, only an amount of Rs. 30,08,6521- 
(amount advanced net of purchases) only has been paid 
to the party M/s Franklin Laboratories (India) Herbals for 
the advance payment of purchases to be made and/or 
previous years purchases (if any). The closing balance of 
the year immediately preceding to the year in question of 
this party in the books of appellant company was Rs. 
2,60,04,110.43. So, Ld. A 0 has not applied his mind 
anywhere to draw a right conclusion while making 
addition of notional interest on advance o/s of Rs. 
2,90,12,762/- in respect of party M/s Franklin 
Laboratories (India) Herbals, but has made a haste 
decision of illogical addition ignoring facts. Addition 
made is unjustified. Further, it is submitted that when no 
advance has been given during the year in question, no 
disallowance of notional interest can be made by the 
assessing officer. Here in the case of appellant company 
amount advanced is much lower than the alleged amount 
of Rs. 2,90,12,762/- and that too is the amount of 
advance due to business necessity and in regular course 
of business as advance to supplier. We rely on the 
following judgment:- 

CIT vs. SR1DEVENTERPRISES IN (1991) 192 ITR 0165 
OFKARNATAKA HIGH COURT 

Business expenditure—Interest on borrowed capital—In 
previous assessment years assessee 's claim regarding 
interest on borrowed capital allowed— will not be equitable 
for the Revenue to take a different stand in respect of the 
amounts which were the subject-matter of previous years' 
assessments, consistency and definiteness of approach 
being necessary 

Further, as the advance of Rs. 2,90,12,7(527- has not been 
given during the year in question. Because, the opening balance 
of the party M/s Franklin Laboratories (India) Herbals was Rs. 
2,60,04,110.43. Only net addition of Rs. 30,08,651.57 had 
been made during the year in question balancing the amount 
advanced and purchases made from the party by the appellant 
company. So, no notional interest can be calculated on the 
opening balance of loans & advances and resultant 
disallowance of interest expense will be void. It is also a well 
settled law that charging of notional interest is not a provision 
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of law but is a procedure followed in assessment proceedings 
by the Department.” 

8 .  Th e  Ld .  C ouns e l  f o r  t h e  a s s s e s s e e  t h e r ea f t e r  

p o i n t e d  ou t  t ha t  on  c ons i d e r i n g  t h e  f a c tua l  c on t en t i on  

made  b y  t h e  a s s e s s e e ,  b a ck ed  and  sub s t an t i a t e d  du l y  

w i t h  e v i d enc e ,  t h e  Ld .C I T (A )  f ound  t h a t  t h e  a d v anc es  t o  

b e  f o r  bu s in e s s  pu rpos e  o f  t h e  a s s e s s e e  and  a c c o r d in g l y  

d e l e t e d  th e  d i s a l l owanc e  o f  i n t e r e s t  e x p end i t u r e  made .   

I t  was  a l s o  p o in t e d  ou t  t h a t  t h e  Ld .C I T ( A )  had  a l s o  no t ed  

t h e  f a c t  t h a t  t h e  a s s e s s e e  had  su f f i c i en t  own  i n t e r e s t  

f r e e  f unds  f o r  mak i ng  t h e  a d v anc e s  c a l l i n g  f o r  no  

d i s a l l owanc e  o f  i n t e r e s t  u/ s  36 ( 1 ) ( i i i )  o f  t h e  A c t .  Our  

a t t en t i on  wa s  a l s o  d r awn  t o  t h e  f i n d in g s  o f  t h e  Ld .C I T ( A )  

a t  pa r a s  2 . 3 ,  3 . 5  &  3 . 6  o f  t h e  o r d e r  a s  unde r :  

“2.3 I have carefully considered the appellant's submission. I 
have also gone through the assessment order in detail. 1 
have further considered various judicial pronouncements 
relied upon by the appellant as well as other material 
placed by him on record. On careful consideration of rival 
contention, I am of the opinion that there considerable force 
in the arguments of the Ld. A.R of the appellant with regard 
to the advances given for only business purpose. Looking to 
the agreement, copy of ledger account of Franklin 
Laboratories(lndia) Herbals, Bills of material purchased, it 
has been noticed that the appellant has given advances to 
its sister concern for business purpose. It was found that 
the appellant has entered into an agreement on 
01/11/2009 for the purchase of materials and the 
appellant company would provide the funds for setting up 
the manufacturing unit. Further, it is also seen that 
these advances have been provided long back in FY 
2009-10 which were accounted for in the books of 
appellant company and the Revenue has not disallowed 
any interest in earlier A.Y. 2010-11, 2011-12 & AY 2012-
13. The appellant company has shown regular purchase 
of material from its sister concern. The opening balance of 
advances Rs. 2,60,04,110/- has increased to Rs. 
2,90,12,762/- in the FY 2013-14 against which purchase 
of medicines of Rs.58,12,705/- has taken place, thus no 
fresh advances were given in the year under reference. The 
appellant has made payment only on account of purchase 
of material from its sister concern during the year under 
reference. The Ld. A.O. had failed to consider that the 
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appellant company has given the advances for business 
purpose. It is seen that the AO has made addition without 
going into facts of the case. In my considered opinion the 
AO. has not tried to connect or prove the nexus with the 
borrowed funds for business purpose or non-business 
purpose. In earlier years in the appellant's own case, no 
disallowance was made. Hence Disallowance made by the 
A.O. is not in accordance with Law. 

3.5  In my considered opinion, there is considerable force in the 
claim of appellant that, the appellant company submitted 
that advances had been given out of commercial 
expediency and no specific borrowing had been made for 
giving these advances. The claim of the appellant cannot 
deny just for the assumption that the appellant had 
diverted his borrowed funds for non-business purpose. The 
Id. AO has not adduced any evidence on the contrary to 
negate the claim of appellant. In view of the above, I am 
inclined to agree with the contentions of the Id. A.R. Further, 
I am of the opinion that there is considerable force in 
arguments of the appellant, with regard to the availability 
of interest free funds with the appellant in the form of 
share capital and Reserve and surplus for making advance 
to its sister concern. Looking to the Balance Sheet, which 
has been placed on record, it has been noticed that the 
appellant has sufficient interest free funds in the share 
capital and reserve and surplus to the extent of Rs. 
5,25,61,189/-. I am also opinion that that in this situation 
when the appellant is having interest free funds of his own, 
to cover the advances given by the appellant to its 
sister concern then the presumption should be drawn 
that the advances have been given out of interest free 
funds available with the appellant. As the appellant is 
having sufficient interest free funds of its own in the form of 
share capital and reserve and surplus to make advances 
under reference, it cannot be said that the appellant has 
used borrowed funds for the making impugned addition. 

3.6  In view of the above stated facts and circumstances of the 
case. I am of the opinion that the assessing officer is not 
justified in making the addition of Rs. 10,79,275/- in this 
case on account of disallowance out of interest expenses by 
invoking provisions of section 36(1)(iii) of the Act on the 
ground that the appellant has given the advances out of 
borrowed funds for non-business purpose. Whereas the 
advances are given on account of commercial expediency. 
The addition of Rs. 10,79,275/- u/s 36(1)(iii) made by the 
assessing officer in this case is not accordance with law 
and facts of the case, therefore, directed to be deleted. In 
result, ground no. 3 of appeal taken by the appellant 
company is allowed.” 

9 .  Th e  Ld .  C ouns e l  f o r  t h e  a s s e s s e e ,  t h e r e f o r e ,  

c on t ended  th a t  t h e  Ld .C I T ( A )  h ad  r i gh t l y  d e l e t e d  t h e  

d i s a l l owanc e  made  b y  t h e  AO .   
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10 .  We  ha ve  h e a rd  t h e  r i v a l  c on t en t i on s  and  c a r e f u l l y  

p e rus ed  t h e  o rd e r s  o f  t h e  au tho r i t i e s  b e l ow .  Th e  i s su e  

b e f o r e  u s  r e l a t e s  t o  d i s a l l owanc e  o f  i n t e r e s t  u/s  

36 ( 1 ) ( i i i )  o f  t h e  A c t ,  a s  p e r  wh i ch  on l y  i n t e r e s t  pa i d  i n  

r e s pe c t  o f  c ap i t a l  b o r r owed  f o r  t h e  pu rpo s e  o f  bu s in e s s  

o r  p r o f e s s i on  i s  t o  b e  a l l owed  a s  d educ t i on .  I n  t h e  

impugned  c a s e ,  t h e  i n t e r e s t  d i s a l l owed  r e l a t e s  t o  

a d v anc e s  made  b y  t h e  a s s e s s e e  t o  i t s  s i s t e r  c on c e rn  M/s  

F r ank l i n  Labo r a t o r i e s  ( I n d i a )  H e r ba l s  amoun t i n g  t o  

R s . 2 , 90 , 12 , 762/ -  wh i ch  wa s  en t i r e l y  i n t e r e s t  f r e e .  Th e  

Ld .C I T (A ) ,  w e  f i n d ,  h a s  a f t e r  c on s i d e r i ng  a l l  e v i d en ce s  

p r oduc ed  b e f o r e  h im  r e l a t i n g  t o  t h e  impugned  ad v anc e ,  

i n  t h e  f o rm  o f  a g r e emen t  e n t e r e d  i n t o  b y  t h e  a s s e s s e e  

w i t h  s i s t e r  c onc e rn  f o r  mak ing  t h e  ad v anc e s ,  t h e  c op y  o f  

l e d g e r  a c c oun t  o f  t h e  s i s t e r  c on ce rn ,  b i l l s  o f  ma t e r i a l  

pu r cha sed  f r om  s i s t e r  c onc e rn ,  ha s  g i v en  a  f i nd i ng  o f  

f a c t  t h a t  t h e  ad v anc e s   a r e  f o r  mak in g  th e  pu r cha s e s  o f  

med i c i n e s  f r om  t h e  s i s t e r  c onc e rn ,  f o r  u t i l i z a t i on  i n  t h e  

bu s in e s s  o f  t h e  a s s e s s e e .  Th e  R e v enue  has  b e en  unab l e  

t o  c on t r o v e r t  t h i s  f a c t ua l  f i nd i n g  o f  t h e  C I T ( A ) .  I n  t h e  

l i g h t  o f  t h e  s ame ,  t h e  Ld .C I T (A ) ,we  ho l d  h a s  r i g h t l y  h e l d  

t h e  a dv anc e s  t o  b e  c ommerc i a l l y  e xp ed i en t  f o r  t h e  

a s s e s s e e  .  The  o rd e r  o f  t h e  L d .C I T ( A )  d e l e t i n g  t h e  

d i s a l l owanc e  o f  i n t e r e s t  , t h e r e f o r e  c a l l s  f o r  n o  

i n t e r f e r enc e  on  ou r  p a r t  s i n c e  t h e  i n t e r e s t  i s  

und i s pu t e d l y  pa i d  f o r  t h e  bu s in e s s  o f  t h e  a s s e s s e e  on l y .   

Th e  r e l i a nc e  p l a c ed  b y  t h e  Ld .  DR  on  t h e  d e c i s i on  o f  t h e  

Hon ' b l e  Ju r i sd i c t i o na l  H i gh  Cour t  i n  t h e  c a s e  o f  
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Abh i sh ek  I ndus t r i e s  L t d .  ( s up r a ) ,  i s  we  f i nd  m i sp l a c ed  

s i n c e   t h e  r a t i o  l a i d  d own  i n  t h a t  c a s e  o f  d i s a l l owanc e  o f  

i n t e r e s t  e x pen se s  whe r e  t h e r e  a r e  m i x ed  f unds  a v a i l a b l e  

w i t h  t h e  a s s e s s e e ,  was  ba s ed  and  p r o c e ed ed  on  th e  

p r em i s e  t h a t  t h e  a d vance  was  f o r  non -bus i n e s s  pu rpos e ,  

wh i l e  i n  t h e  p r e s en t  t h e   a dv an c e s  h a v e  b e en  h e l d  t o  b e  

f o r  bu s i n e s s  pu rpos e .  A s  f o r  t h e   R e v enue s   c on t en t i on  

t h a t  t h e  d i s a l l owanc e  wa s  wa r r an t e d  s i n c e  t h e  a s s e s s e e  

h ad  i t s e l f  c ha r g ed  i n t e r e s t  on  such  ad v anc e s  i n  

a s s e s smen t  y e a r s  2010 -11  and  2011 - 12 ,  w e  d o  n o t  f i nd  

an y  me r i t  i n  t h e  s ame  a l s o  f o r  t h e  r e a son  t h a t  f i r s t l y  t h e  

a s s e s s e e  had  e xp l a i n ed  t h e  r e a son s  f o r  cha r g in g  t h e  

i n t e r e s t   i n  t ho s e  y e a r s ,  a s  t h a t  t h e  a dv ance  i n  t ho s e  

y e a r s  wa s  u t i l i z e d  f o r  s e t t i n g  up  th e  manu fa c tu r i n g  un i t  

o f  t h e  s i s t e r  c on c e rn  and  t ha t  subs e quen t l y  on c e  w i th  

t h e  un i t  wa s  s e t  up ,  t h e  ad v anc e  wa s  f o r  t h e  pu rpo s e  o f  

pu r cha se  o f  med i c i n e  f r om  th e  s i s t e r  c once rn  and  n o  

i n t e r e s t  was ,  t h e r e f o r e ,  cha r g ed  on  t h e  s ame .  Th e   s a i d  

e xp l ana t i on  has  n o t  b e en  shown  t o  b e  i n c o r r e c t  b y  t h e  

R e v enue .  E v en  o t h e rw i s e ,  a s  l o n g  a s  c ommer c i a l   

e x p ed i en c y  i s  e s t ab l i s h ed ,  t h e r e  r ema i ns  n o  r e a s on  f o r  

mak in g  an y  d i s a l l owanc e  and  i t  i s  en t i r e l y  t h e  

p r e r o g a t i v e  o f  t h e  a s s e s s e e  t o  c ha r g e  o r  n o t  t o  cha r g e  

i n t e r e s t  on  such  ad vance s  made .  Th e  AO  canno t  s i t  i n  

t h e  a rm  cha i r  o f  t h e  bus i n e s sman  and  d e t e rm in e  h ow  t he  

bu s in e s s  i s  t o  b e  run .  
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 I n  v i ew  o f  t h e  a bo v e ,  we  upho l d  t h e  o r d e r  o f  t h e  

L d .C I T (A )  i n  d e l e t i n g  t h e  d i s a l l owanc e  o f  i n t e r e s t  

amoun t in g  t o  Rs . 10 , 79 , 275/ - .   

Th e  g r ound  o f  a pp ea l  No s . 1 ,  2  &  3  r a i s e d  b y  t h e  Re v enue  

a r e ,  t h e r e f o r e ,  d i sm i s s ed .  

1 1 .  G r ound  No .4 ,  5  &  6  r a i s e d  b y  t h e  R e v enue  r e l a t e  t o  

d i s a l l owanc e  o f  s a l a r y ,  wa g e s  made  and  r e ad  a s  unde r :  

4. Whether on the facts & circumstances of the case and 
in law, the CIT(A) was justified in deleting the 
disallowance of Rs.70,20,654/- made out of salary & 
wages particularly when the assessee failed to 
demonstrate that the services in lieu thereof were 
received by it ? 

5. Whether on the facts & circumstances of the case and 
in law, the CIT(A) was justified in deleting the 
disallowance of Rs.70,20,654/- made out of salary & 
wages particularly when there was no ESI & EPF 
numbers of all persons whom the said payments were 
made ? 

6. Whether on the facts & circumstances of the case and 
in law, the CIT(A) was justified in deleting the 
disallowance of Rs.70,20,654/- made out of salary & 
wages particularly when the assessee failed to 
demonstrate either before the AO or CIT(A) that such 
sums had been received by the concerned persons? 

12 .  B r i e f  f a c t s  r e l a t i n g  t o  t h e  i s su e  a r e  t ha t  du r i n g  t h e  

c ou r s e  o f  a s s e s smen t  p r o c e ed i ng s ,  t h e  a s s e s s e e  was  

a sk ed  t o  p r oduc e  wag e s  and  s a l a r y  r e g i s t e r .  F r om  t h e  

s ame ,  t h e  AO  ob s e r v ed  t ha t  t h e r e  w e r e  numer ous  

p a ymen t s  a g a in s t  s a l a r y  and  wage s  whe r e  n o  pa ymen t  

p r o o f  b y  way  o f  s i gna tu r e  o r  t humb  imp r e s s i on  o f  t h e  

r e c i p i en t  was  r e c o rd ed .  I n  t h e  a bs enc e  o f  any  

e xp l ana t i on   f i l e d  b y  t h e  a s s e s s e e  t h e  s a i d  p a ymen t s ,  

amoun t in g  i n  a l l  t o  R s . 70 , 20 , 654/ -  w e r e  h e l d  t o  b e  
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bogus  and  t h e  c l a im  o f  t h e  a s s e s s e e    t o  t h i s  e x t en t  

d i s a l l owed  b y  t h e  AO .   

1 3 .  B e f o r e  t h e  Ld .C I T ( A ) ,  t h e  a s s e s s e e  c on t end ed  t h a t  

t h e  d i s a l l owanc e  was  un ju s t i f i e d  b e caus e  a l l  t h e  

emp l o y e e s  whos e  s a l a r y  and  wag es  w e r e  d i s a l l owed  we r e  

r e gu l a r  emp l o y e e s  o f  t h e  a s s e s s e e  t o  whom pa ymen t s  

h ad  b e en  made  y e a r  t o  y e a r  and  ES I  and  PF  d educ t ed  on  

t h e  s ame  and  e v en  TDS  d educ t e d .  I t  wa s  a l s o  c on t ended  

t h a t  t h e  s a l a r y  and  wag es  p a i d  t o  t h e s e  emp l o y e e s  on l y  

f o r  s ome  mon th s  was  d i s a l l owed  f o r  wan t  o f  t humb  

imp r e s s i on  o r  s i g na tu r e ,  wh i l e  i n  o t he r  mon th s  i t  was  

a l l owed ,  wh i ch  mean t  t h a t  t h e  s a i d  p e r s ons  we r e  n o t  

b o gus .  Th e  a s s e s s e e  sub s t an t i a t e d  i t s  subm i s s i ons  by  

f i l i n g  d o cumen t s  i n  t h e  f o rm  o f  s a l a r y  and  wag e s  

r e g i s t e r ,  v ou che r s  c on t a i n i n g  t h e  s i gna tu r e  o r  t humb  

imp r e s s i on  o f  t h e  emp l o y e e s  who s e  s a l a r y  and  wag es  h ad  

b e en  d i s a l l owed ,  ES I  and  PF  r e t u rn s  f i l e d  du r in g  t h e  

y e a r  s h ow ing  ES I  and  PF  d educ t e d  on  pa ymen t s  made  t o  

t h e s e  emp l o y e e s  and  TDS  r e t u rn s  sh ow ing  TDS  d educ t e d  

on  p a ymen t s  made  t o  t h em .  Th e  a s s e s s e e  f u r th e r  f i l e d  

an   a pp l i c a t i on  unde r  Ru l e  46A  o f  t h e    I n c ome  Ta x  

Ru l e s , 1961 , f o r  a dm i s s i on  o f  t h e  a dd i t i o na l  e v i d en ce  i n  

t h e  f o rm  o f  p aymen t  p r o o f  o f  s a l a r y  and  wag es .  Th e  s ame  

wa s  f o rwa rded  t o  t h e  AO  f o r  h i s  c ommen t s ,  who  o b j e c t ed  

t o  t h e  a dm i s s i on  o f  t h e  s ame .  Th e r e a f t e r  t h e  Ld .C I T (A )  

f o rwa rded  t h e  c ommen t s  o f  t h e  AO  t o  t h e  a s s e s s e e ,  who  

c on t ended  t h a t  t h e  e v i d en ce s  submi t t e d  w e r e  on l y  

c l a r i f i c a t o r y  i n  n a tu r e  suppo r t i n g  t h e  e v i d en c e s  wh i ch  
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we r e  a l r e ad y  subm i t t ed  du r i ng  a s s e s smen t  p r o c e ed in gs .  

Th e  C I T ( A )  a f t e r  c on s i d e r i n g  t h e  r e p l y  o f  t h e  a s s e s s e e  

a dm i t t ed  t h e  add i t i o na l  e v i d en c e s  h o l d i n g  t h em  t o  b e  

c l a r i f i c a t o r y  e v i d enc e s  on l y  and  t h e r ea f t e r  p r o c e ed ed  t o  

d e c i d e  t h e  c a s e  on  me r i t s .  Th e  Ld .C I T (A )  f ound  f o r c e  i n  

t h e  a r gumen t s  o f  t h e  a s s e s s e e  and ,  t h e r e f o r e ,  d e l e t e d  

t h e  d i s a l l owance  made  b y  t h e  AO .   Th e  r e l e v an t  f i n d i n g s  

o f  t h e  Ld .C I T (A )  a t  p a ra s  4 . 4  and  4 . 5  o f  t h e  o r d e r  a r e  a s  

unde r :  

“4.4 I have carefully considered the appellant's submission. I 
have also gone through the assessment order in detail. I 
have further considered various judicial pronouncements 
relied upon by the appellant as well as other material 
placed by him on record. I have considered remand report 
of AO in pursuance of assesses application for admission of 
additional evidence U/r 46 A . Under the given facts and 
circumstances I find that additional evidence given by the 
assessing proceedings are of only clarifactory nature in 
continuation of the facts stated by the assessee in the 
course of assessment proceedings. Accordingly after 
considering all the facts of the request of the assessee for 
admission of additional evidence under rule 46 A is hereby 
accepted. 

4.5  In view of the above stated facts and in the 
circumstances of the case. I am of the opinion that the 
assessing officer is not justified in making the addition of 
Rs. 70,20,654/- in this case on account of disallowance of 
Wages and salary expenses by invoking suspicion that 
these payments are bogus just because there were no 
signature or thumb impression of employees without 
getting into detailed understanding of the nature of 
expenditure. All these employees are duly registered with 
ESI/PF authorities and appellant keep on depositing the 
ESI/PF/TDs on regular basis. The same register was also 
produced before the A.O. in which the PF/ESI number of all 
employees was specifically written which shows that the 
expenditure claimed is completely genuine in nature. In 
result, ground no. 3 of appeal taken by the appellant 
company is allowed.” 

14 .  B e f o r e  u s ,  o n e  o f  t h e  c on t en t i on s  r a i s e d  by  t h e  Ld .  

DR  wa s  t h a t  t h e  Ld .C I T ( A )  had   e r r e d  i n  d e c i d i n g  t h e  

a pp ea l  o n  me r i t s  b y  suo  mo t o  c on s i d e r i n g  t h e  e v i d en ce s  
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f i l e d  b y  t h e  a s s e s s e e  w i t h ou t  c on f r on t i n g  t h e  s ame  t o  

t h e  AO .  Th e  Ld .  DR  con t ended  t h a t  a f t e r  t h e  AO  had  

ob j e c t ed  t o  t h e  a dm i s s i on  o f  t h e  a dd i t i o na l  e v i d en ce s ,  

t h e  Ld .C I T (A )  a f t e r  o v e r ru l i n g  t h e  o b j e c t i ons  o f  t h e  AO  

ough t  t o  h a v e  f o rwa rd ed  t h e  e v i d en c e s  t o  t h e  AO  f o r  h i s  

c ommen t s  on  t h e  s ame .  Th e  Ld .  DR  r e l i e d  upon  t h e  

d e c i s i on  o f  t h e  Hon ' b l e  De l h i  H i gh  Cou r t  i n  t h e  c a s e  o f  

C I T  v s  Man i sh  Bu i l dwe l l  ( P )  L t d . ( 2011 )  2 45  CTR  

0397 (De l ) .  .  I t  wa s  th e r e f o r e  p l e ad ed  t h a t  t h e  i s su e  b e  

r e s t o r ed  b ack  t o  t h e  C I T ( A )   t o   g r an t  o ppo r t un i t y  t o  t h e  

AO  t o  v e r i f y  t h e  e v i d en ce s  and  g i v e  h i s  c ommen t s  on  t h e  

s ame  and  th e r ea f t e r  ad j ud i c a t e  t h e  i s sue .  

1 5 .  Th e  Ld .  Counse l  c on t r o v e r t e d  b y  s t a t i n g  t ha t  t h e  

e v i d en ce s  w e r e  n o t  i n  t h e  n a tu r e  o f  a dd i t i o na l  e v i d enc e s  

bu t  we r e  c l a r i f i c a t o r y  e v i d ence s  and  th e r e f o r e  d i d  no t  

r e qu i r e  b e i n g  c on f r on t e d  t o  t h e  AO .  Ld .Couns e l  p o in t ed  

ou t  t h e  f i nd i ng  o f  t h e  Ld .C I T ( A )  i n  t h i s  r e g a r d  and  

p l e ad ed  t ha t  t h e  s ame  ha v i n g  b e en  du l y  t a ken  n o t e  o f  b y  

t h e  Ld .C I T (A )  wa s  su f f i c i en t  c omp l i anc e  w i t h  t h e  

r e qu i r emen t s  o f  Rues/Law .  

16 .  We  hav e  h ea r d  t h e  r i v a l  c on t en t i on s .  Th e  i s su e  t o  

b e  ad j ud i c a t e d  i s  whe th e r  t h e  e v i d en ce s  f i l e d  b e f o r e  t h e  

Ld .C I T (A )  b y  t h e  a s s e s s e e  w e r e  t o  b e  c on f r on t e d  t o  t h e  

AO  a s  p e r  Ru l e  46A  o f  t h e  I n come  Ta x  Ru l e s , 1961  and  i f  

s o  whe th e r  t h e  o r d e r  p a s s ed  b y  t h e  Ld .  C I T ( A )  i n  

c on t r a v en t i on  o f  t h e  Ru l e s  ,was  a g a in s t  l aw .  To  

a pp r e c i a t e   t h e  i s sue  i t  i s  n e c e s sa r y  t o  f i r s t  p o in t  ou t   

t h e   c on t e x t  i n  wh i ch  i t  a r o s e ,  b e i n g  i n   r e l a t i on  t o  
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c e r t a i n  p a ymen t s  o f  s a l a r y  and  wag e s  f ound  b o gus  by  

t h e  AO  i n  t h e  a b s en c e  o f  s i gna tu r e s  b e f o r e  t h e i r  n ames  

i n  t h e  s a l a r y  r e g i s t e r  whe r e  p a ymen t  was  r e c o r d ed .  Th e  

a s s e s s e e  had   f i l e d   s a l a r y  r e g i s t e r  and  t h e  s a l a r y  

v ou che r s  b e f o r e  t h e  AO  .  The  e v i d enc e s   sub s equen t l y  

f i l e d  i n  app e l l a t e  p r o c e ed i n gs  b e f o r e  t h e   Ld .C I T ( A )  w e r e  

ES I /PF  r e t u rns  and  TDS  r e t u rn s  show ing  s t a tu t o r y  

d educ t i on s  made  f r om  th e s e  p a ymen t s  and  s a l a r y  

v ou che r s  w i th  s i g na tu r e s  o f  t h e  sp e c i f i c  emp l o y e e s  

who se  s a l a r y /  wag e s  we r e  f ound  b o gus  .  Th e  a s s e s s e e  

h a s  c l a imed  th e  d o cumen t s  f i l e d  b e f o r e  t h e  AO  t o  b e  

e v i d en ce s  o f  p r o o f  o f  p a ymen t  o f  t h e  s p e c i f i c  i n s t anc e s  

o f  s a l a r y /wag es  d i s a l l owed .  Th i s  ha s  b e en  a c c ep t e d  by  

t h e  Ld .C I T ( A ) ,who  a s  a  c on s e quenc e  h as  h e l d  t h e  

e v i d en ce s   s ub s e quen t l y  f i l e d  t o  b e  c l a r i f i c a t o r y  i n  

n a tu r e ,  i n  c on t i nua t i on  o f  t h e  f a c t s  s t a t e d  b y  t h e  

a s s e s s e e  i n  a s s e s smen t  p r o c e ed i n gs .  Th e  Ld .C I T (A )  

t h e r e f o r e  a dm i t t e d  t h e  sub se quen t l y  f i l e d  e v i d en c e s ,  

d e sp i t e  ob j e c t i on  o f  t h e  AO  t o  a dm i s s i on  o f  t h e  s ame  and  

a f t e r  c ons i d e r i n g  t h em  suo  mo t o  a l l owed  th e  a s s e s s e s  

c l a im  o f  t h e  e xp en se s  b e in g  g enu i ne .   

 C l e a r l y  t h e  Ld .C I T (A )  f ound  t h e  e v i d en c e s  t o  b e  

c l a r i f i c a t o r y  on l y  and  t h e r e f o r e  d i d  no t  c on f r on t  t h em  t o  

t h e  AO .A s  p e r  t h e  Ld .C I T ( A )  t h e y  w e r e  n o t  i n  t h e  n a tu r e  

o f  a dd i t i o na l  e v i d enc e s  , s i n c e  e v i d en ce  h ad  a l r e ady  b e en  

f i l e d  du r i n g  a s s e s smen t  p r o c e ed i ng s  and  t h e r e f o r e  i t  was  

n o t  c on f r on t e d  t o  t h e  AO  a s  p e r  t h e  r e qu i r emen t s  o f  Ru l e  

46A  o f  t h e  Ru l e s .  
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We   a r e  no t  i n   a g r e emen t  w i t h  t h e  Ld .C I T (A )  t h a t  t h e   

e v i d en ce s  f i l e d  du r in g  app e l l a t e  p r o c e ed i ng s  w e r e  me r e l y  

c l a r i f i c a t o r y .  Und i s pu t e d l y  t h e  s a l a r y  r e g i s t e r   f i l e d  

du r in g  a s s e s smen t  p r o c e ed i n gs ,  and  c l a imed  and  he l d  t o  

b e   a  p i e c e  o f  e v i d en ce  b y  t h e  Ld .C I T (A )  , wa s   t h e  one  

f r om  wh i ch  i t  wa s  n o t e d  t ha t  t h e r e  w e r e  n o  s i g na tu r e s  

a g a in s t  s a l a r y /wag e s  pa i d  t o  c e r t a i n  emp l o y e e s .  

Th e r e f o r e ,  w e  h o l d ,  i t  c anno t  b e  s a i d  t o  b e  e v i d en ce  o f  

p a ymen t  o f  s a l a r y/wag e s  a t  a l l .  Ha v i n g  h e l d  s o , t h e  

e v i d en ce s  sub s e quen t l y  f i l e d  w e r e  t h e r e f o r e  no t  

c l a r i f i c a t o r y  e v i d en c e s   bu t  w e r e  i n  f a c t  a dd i t i ona l  

e v i d en ce s  f i l e d  .  A s  p e r  Ru l e  46A  o f  t h e  Ru l e s  , t h e s e  

e v i d en ce s  c ou ld  b e  t a k en  n o t e  o f  b y  t h e  C I T ( A )  o n l y  a f t e r  

g i v i n g  t h e  AO  r e a s onab l e  o ppo r t un i t y  t o  e x am in e   and  o r  

r e bu t  t h em .The  Hon ’ b l e  De l h i  H i gh  Cou r t  i n  t h e  c a s e  o f  

Man i sh  Bu i l dwe l l ( s up r a )  h as  c a t e go r i c a l l y  h e l d  t h a t  

a dd i t i ona l  e v i d en c e s  f i l e d  b y  a s s e s s e s  and  adm i t t e d  f o r  

a d j ud i c a t i o n  by  C I T ( A )  , a s  p e r  Ru l e  46A , hav e  n e c e s s a r i l y  

t o  b e  c on f r on t e d  t o  t h e  AO  f o r  t h e  pu rpo s e s  o f  t ak i ng  

a c c oun t  o f  t h e  s ame .   

I n  v i ew  o f  t h e  a b ov e ,  We  th e r e f o r e  c on s i d e r  i t  f i t  t o  

r e s t o r e  t h e  i s su e  b a ck  t o  t h e  C I T ( A )  , d i r e c t i n g  h im  t o  

c on f r on t  t h e   a dd i t i ona l  e v i d enc e s  t o  t h e  AO   and  

t h e r e a f t e r  a d j ud i c a t e  t h e  i s sue  i n  a c c o r dance  w i t h  l aw  

a f t e r  ob t a i n in g  t h e  c ommen t s  o f  t h e  AO .  

17 .  G r ound  No . 4 ,  5  &  6  r a i s e d  b y  t h e  Re v enue  a r e  

a l l owed  f o r  s t a t i s t i c a l  pu rp os e s .  
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18 .  In the result, the appeal of the Revenue is partly allowed 

for statistical purposes. 

Order pronounced in the Open Court. 

    Sd/-      Sd/-                       

          �दवा �सहं      अ�नपणूा% ग'ुता            

 (DIVA SINGH )         (ANNAPURNA GUPTA)       
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